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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 14® 8March, 2023.

L. A. Bill No. 5 of 2023

‘A BILL FURTHER TO AMEND THE ANDHRA PRADESH (ANDHRA
AREA) INAMS (ABOLITION AND CONVERSION INTO RYOTWARI) ACT,
1956.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy-fourth Year of the Republic of India as follows: -

1. (1) This Act may be called the Andhra Pradesh (Andhra Area) Inams snort Titie and
(Abolition and Conversion into Ryotwari) (Amendment) Act, 2023. Commencement.

(2) It shall come into force as such date as the State Government may, by
Notification, appointment.

2. In the Andhra Pradesh (Andhra Area) Inams (Abolition and Conversion amendment of
into Ryotwari) Act, 1956 (herein after referred to as the Principal Act), in G -
clause (j), in section 2, the following shall be omitted, namely, - At 37 of 1968

“and includes a Deputy Tahsildar in-charge of the taluk or Sub taluk in
which the inam lands are situated and an Officer of the Revenue
Department not lower rank than a Deputy Tahsildar empowered by the
Government in this behalf.”.

J-1/60 1]



2 ANDHRA PRADESH GAZETTE EXTRAORDINARY [PART IV-A

Amendmentof 3. In the Principal act, in section 4,-
Sashon . (i) in clause (b) of sub-section (2), for the words “the Inamdar shall be
\ entitled to a ryotwari Patta in respect of that land”, the words, “the said
land shall stand transferred to the Government and vest in them free of

all encumbrances”, shall be substituted.
(i) the following proviso shall be added to clause (b) of sub-section (2),-

“Provided further that if any present enjoyer or their legal predecessors,
have been in possession of the said land for twelve years or more as on
date of notification of this amendment, and have purchased the same
in goed faith through a registered document, shall be granted a ryotwari
patta in respect of the said land, following the procedure prescribed by
the Government from time to time.”. ey
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STATEMENT OF OBJECTS AND REASONS

During the re-survey work, it has been brought to the notice that
the settlement of Inam lands as required under the Andhra Pradesh
(Andhra Area) Inams (Abolition and Conversion into Ryotwari) Act, 1956
has not taken place. As a result .the public are suffering. As per the
provisions of the Act, in the cases where the Inam land has a tenant and

_then the rights of the Inamdar and the Tenant are entitled to ashareinthe '

ratio of 1/3 and 2/3 respectively.

However, as per Sec 4 (2) (b) of Andhra Pradesh (Andhra Area)

Inams (Abolition and anversi'on into Ryotwari) Act, 1956, in cases where
there is no tenant the Inamdar is entitled for the entire share of land. It is
- seen that this provision is not in true spirit of the Act. The Andhra Pradesh
(Andhra Area) Inams (Abolition and Conversion into Ryotwari) Act, 1956
is intended to protect the rights of the tenants and in case there are no
tenants for any inam land, if the share of the tenant is to vest in the Inamdar,
it is nothing but benefitting the Inamdar vis-a-vis other Inamdars who have
tenants. This provision is against the principles of Natural Justice.

" The non-existence of Tenant should never be to the benefit of the
Inamdar and such lands should vest in Government in the larger public
interest. :

The bill seeks to give effect to the above decision.

DHARMANA PRASADA RAO,
MINISTER FOR REVENUE,
REGISTRATION & STAMPS.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clauses 1 (2) of the Bill authorize the Government to issue
notification in respect of the matters specified therein and generally
to carry out the purposes of the Act.

As such, the notification issued, which is intended to cover
matters mostly of procedural in nature is to be laid on the table of
both Houses of the State Legislature and will be subject to any
modifications made by the Legislature.

The above provision of the Bill regarding delegated legislation
are thus of normal type and mainly intended to cover matters of
procedure.

DHARMANA PRASADA RAO,
MINISTER FOR REVENUE,
REGISTRATION & STAMPS.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY.

The Andhra Pradesh (Andhra Area) Inams (Abolition and Conversion
into Ryotwari) (Amendment) Bill, 2023, after it is passed by the State
Legislature, may be reserved by the Governor for the consideration and
assent of the President under article 31 -A of the Constitution of India.

DHARMANA PRASADA RAO,
MINISTER FOR REVENUE,
REGISTRATION & STAMPS.

P.BALAKRISHNAMACHARYULU,
~ Secretary to State Legislature.
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